
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	 ; 

DATE OF DECISION  

Petitioner 

Advocate for the Petitioner(s) 

Versus 

- Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'bleM. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgernent ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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the ren9ent.c regarding their claim of LTC for the 

block yer 133. During the arguments, it is revealed 

that there isdispute if th journey was undertaken 

by the applicants thruqh such means of corivenc 

as 	re eritted under rules. 	L in also transpired 

frDn the a uments f th: 1 rne coel of the 

rspDndent5 that the applicntT had. disclosec9 at the 

time of seaking advance that journey would be 
4- 

perfored by first class luxury bus... 	it was not 

It wan also pointed ut that after tine LT 

claim was rejected, the applicants had filed 

for 
represents tion 'zhich was pendinsLdisposal and no 

order could be pa-.sed because the applicer ts had 

aoproached this Iribunal. The iesrned csunsel for the 

app lerts wants that the c L in of the applicants 

m-e considered by the Depar tmn  on the pending 

repreentation as well as on the fresh representation 

hiCh shall be made within a shortest aeriod and 

ci sideri tho evidence in support of the claim, he 

would he satisfied. tie, accordingly, direct the 

applicants to make a fresh repreentation about their 

claim 	long with evidence, whatever they have got1  

to tine depnrtmeeçwithin a period of two weeks and 

( 

the respondents shall dispose Y. the said representation 
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and 
J tT 	ti-ic ecitire evidence into c)nsj ration within 

period of eiTht we-eks thercafter, The reult of the 

reprsentatj iri shall nlo he commjrujca. 	to the 

applicans;jjthjn 	week thcrcfter. The applicants re 

liberty to approach the Trihunal if anj grievance 

still rains against Lh c order pa -sed. The application 

stands disposed of accordinqly. 	order as to cots 
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(Dr..K.axena) 	 .2 	 (V.Ra.dhakrishran) 
Mer5er (J) 	 4ember (A) 
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